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'LAW (LEGISLATIVE DRAFTING) "EPARTMENT
(Group-II)

NOTIFICATION

_ Jaipur, August 24,1995

No. F. 2 (30) Vidhi/92.—In pursuance of clause (3) of
Article 348 of the Conslitution of India, the Governor is
pleased to authorise the publication in the Rajasthan Gazelte
of the following translalion in the English language of the

Rajasthan Go-Vanshiya Pashu (Vadh Ka Pratislied Aur Ast-

hayee Pravrajan Ya Niryat Ka Viniyaman) Adhiniyam, 1995
(1955 Ka Adhiniyam Sdnkhya 23):- . ,

(Authorised English Translation)
THE,RA]AS'I'HAN DOVINE ANIMAL (PROHIBITION OF
SLAUGHTE]{ AND REGULATION OF TEMPORARY
MIGRATION OR EXPORT) ACT, 1995
(_/\Ct No. 23 of 1995)

(Receivad the assont of tHhe President oii the 17th day of
Augusl, 1955)

An .
" Act "

o . g 'k E .

to provide for prohibition of slaughter of cov and its progeny and
also to regulate temporary migration or export thercof from
Rajastian.

Be it eracted by.tlie Rajasthan State Legislature in the
Forty-sixth Year of (he Reputlic of India as follows:—

1. : Short title, extent and commencement.—(1) This
Act may be called the Rajasthan Bovine Animal (Prohibition
of Slaughter and Reulation of Temporary Migration or
Export) Act, 1995. , '

(2) It extends to the whole of the State of Rajasthan.

(3) It shall come into force at once.

2. . Definitions.—In  this Act, unless the context
“otherwise requires,— '

(@) "beel” means (lesh of bovine animal;

(b)  “bovine animal” means and includes cow, calf, .
heiler, bull or bullock; '
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(c)

(d)

: (i))
(i)

)

W)

Q)

“buwl” means an uncastrated male above the age

of three years belonging to the species of bovine
animal; '

“bullock” means a castrated male above the age of

three vears bclong'ng to" the specxes of bovine
u\llnux,

“calf” means a castrated or uncastrated male of
the age of three years and below belonging to the
species of bovine animal; !

“Code” means the Code of Criminal Procedure,
1973 (2 0of 1974);

“Compelent Authority” means Collector of a

District and includes any .iher officer who may
Le authorised in this behalf by the State Govern-
ment by notification in the Qfficial Gazette to ex-
ercise the powers and  perform the functions of
the Competent Authority under this Act or the
rales made thereunder for such arca or arcas and
tor such period as may be specified in the notifi-
calion; ;

“cow” means a lcmnle above the age of three
years belonging Lo the species of bovine animal;

“Divisional Commissioner” means a Cpmmlssxoner
appointed by ihe State Government under Section
17 of the Rajasthan Land Revenue Act, 1956
(Rajasthan Act No. 15 of 1956);

“c:\'pm'l"" means Lo take out of th(_ State of
Rajasthan to any other place out of the State of
Rajasthan;

“famine and scarcity affected area” shall mean an
area affccted by famine or scarcity in respect of
which a declaration has been made by the State
Government under an ~ppropriate law by a noti-
fication in the Official C.-zette;

“heifer” means a female of the age of three years
and below belonging to the species of bovine
animal;

.
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(m) - “slaughter” means intentional killing by any
method and for any purpose whatsoever; " '

-

(m)  “trabsporter” means and includes,—

(@) in the case of a goods carriage as defined in
the Motor Vehicles Act, 1988 (59 of 1988),—

(i)  the owner; if the booking is undertaken
urder his instruction: or with his
. , knowledge; '

(i) * the person for the time being incharge
o, . of thevehicle;

(i) the person for the time being incharge
- . ofLooking of goods or livestock;

(iv) the Managing Director, Executive ———
Director, General Manager or Chicf ‘;f"m
Execulive or any other person incharge '
of business, as the case may be, (where
the-owner is a  company) when the
bookings are undertaken under his
instruction or with his'knowledge;

wer b Beelp) the partner, in the case of a partnership
- firm, if the booking is undertaken
under his instruciion “:r with his knowl-

. edge; -

(b) in the case of Railway Goods Train,—

(i) the person for the time being incharge
of booking of goods and liveslock at a -
Railway Station; and/or

(if) the person who prepares Railway 2
Receipts at a Railway Station;

(@) the consignee to whom the livestock is o be
: delivvered; and

(d) ~in any other case, the person carrying or .
- accompanying the livestock.

= ,.1-
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3. Prohibition of slaughter of bovine animal.—

Notwithstanding anything contained in any law for e time
being in force or in any usage'or custom to the contrary, no
person shall®slaughter or cause to be slaughtered or offer or

cause to be offered for élaughler any bovine animal.

4. Prohibition of possession, sale or transport of
beef and becf products.—,Notwilhstanding anything
contained in any other law for the time being in force, no
person shall possess, sale or transport for sale or cause to be
sold or transported beef or beef products in any form.

5. Prohibition of export of bovine animal for (le
purpose of slaughter and regulation of temporary
migration or export for other purposes.—(1) No person shall
export and cause to be exported any bovine animal himself
or through his agent, servant or other person acting in his
behalf from any place within the Slate to any ;ace outside
the State for the purposces of slaughter or with tl.e knowledge
thatit may be cr is likely to be slaughtered.

(2) Notwithstanding anything contained in sub-
section (1) temporary migration of bovine animal from the
famine and scarcily affected areas of Rajasthan may be
allowed by the Compelent Authority to other States in India
for grazing purposes-tinder a valid permit in the manner
prescribed and hereinafter laid down. .

(37 Any person residing in any faniine and scarcity
affected area.and desiring migration of any bovine animal

~shall apply to the Competent Aulhority having jurisdiction
. over such area staling the circumst

ances ‘necessitating -the
Proposcd migration logether with the number of bovine

animals and name of the State or States to which migration is
proposcd and thie period for which the permit is required.
: : ;o

() - The Compelent Authority after salisfying ilself
about the genuindness of the raquest of ihe applicant referred
In sub-seclion (3), may grant him a permit in the prescribed
form and mannerwhich among other things may provide for

affixing of identification mark before sucl: temporary

13
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migration of bovine animal is allowed out of the Sta > and in
no case_the period of said migration: shall extend beyond the
month of August next following the date of grant of the

rmit. - . :
PRt , .

(5) On return from temporary migration the applicant
referred to in sub-section (3), shall inform the -Competent
Authority in wriling about the number of bovine animal
brought back by him together with the explanation for
variations, if any. o El

(6) If any person does not bring back such bovine
animal into the State and also within the period specified in

the permit he shall be deemed to have contravened the provi-+

‘s ions.of sub-scction (1).

(7) The Compelént Authority may issue special permit
in the prescribed manner for export of bovine animal from
Raj&sitlla;l for agricultural or dairy farming purposes or for
partic.ipation in a catlle fair, and before granting such
permisssion the Competent Authority shall also ensure that
such export in no way reduces the number of such bovine

animal below (e level of actual requirentent of the local area.
(8) Any applicant referred > in sub-section (3) or any
person seeking special permit wnder sz-scc;ion‘ (7), aggrieved

section (4), sub-scction (6) or sub-secion (7) may make an

application, within thirty days from the da.¢ of the order, to

the, Divisional Commissioner and the Divisiohal Commis-
sioner may upon such application or suo-motu ¢l for and

examine'the record of the case for the purpose of sat.'slying
himself as to the correctness, legality or propricty of Y,

- oy ” v . . ‘
order and may pass such order as it may deem just ana.

proper and such order ¢hall be final and conclusive and shall
not be called in uestion in any civil court.

v

6. Transporter to be abellor.—Whenever the bovine
animals are transported by any means of transport in further-
ance of the object of coinmission of any offence under this
Act, the transporter shall be guilty of abetment of the said

14
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offence and shall be liable for the same punishment as is

provided under section 8 of the Act for person committing
the said offence. - o '

' \

7. Custody and disposal of bovine animal seized.—
(1) Whenever fas a result of search or seizure or as a result of
inspection or’otherwise the bovine animals are seized, the
custody of the scized bovine animals pending finai disposal
of the case may be entrusted by an order of the Competent
Authority to any recognised voluntary agenty ‘working for
the welfare of such animals or to a Gaushala or a Gosadan

governed under the provisions of the Rajasthan  Gaushala
Act, 1960 (Act 21 of 1960) © ~

Provided that where there is no such voluntary agency
or Gaushala vr a Gosadan in any local area, the Competent
Authorily may entrust the custody of bovine animals to any
such agency, Gaushala or Gosadan outside the area or to any

other suilable person, who volunteers to maintain such
animal. '

{2) Whenever any case 'is finally disposed of, further
orders TL‘SC\TL‘“H&!’ Cllb‘lk)dy or permancnt entrustiment of
bovine animal shall be made by the ‘Competent Authority
subjec: to such lerms and conditions as may be deemed

~

(3) Any person aggricved by an order made under
sub-section (1) or sub-section (2). may, wvithin. thirty days
from the date of the said order, appeal against .it to the
Divisional Commissioner.

(4). On such appeal the Divisicnal Coxmhissioncr may
after giving -an opporlunity to the appellant and the Compe-
tent Authority or any other officer authorised by him in this

“behalf to. be heard, direct the order 1o be stayed pending

disposal ‘ol ‘the appeal or may modify, alter or annul the
order aiwdmake any further orders that may be just.

() Whenever any bovine animal is seized under this

Act the Compelent  Aulhority or the Divisional

15 . -
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Commissioner shall have, and notwithstanding anything to
the contrary contained in any bther law for the time being in
force, any other court, Tribunal or other Authdx‘ity shall not
have jurisdiction to make orders with regard to poswssmn
delivery, dleUbdl or release of such 2nimal.

8. Penalty.—(1) Whoever coniravenes or atlempls to
contravene or abets the contravention of the provxslons of

‘section 3 shall, on conviction, be punished. with a rigorous

imprisonment for a lerm ‘which shall not be less than one

“year but may exlend to ten years and with fine which may

extend to lcn lhuus‘md rupecs.

(2) Whoever conlravenes or attemple to contravene or
abets the contravention of the provisions of scc_lion 4 or
section 5 shall, on conviclion, be punished with rigorous
imprisonment for a term which shall not be less than six
months but may extend to five-years and with fme which

'may extend Lo l'w thousand rupees.

M

9. l’umshmcnt for causing hurt.—(1) Whoever causes
5

bodily pain, dlb(_'.lsc or infirmity to any bovine artimal ic said
to cause hurt.

(2) Whoever mlcnllonnlly causes hurt to a bovine
animal shall, on conviction, be pumshed with r)burous
imprisonment for a term which may extend to three years
and with fine whick may extend to iree thousand rupees.

(3) Whocever abets-the commission of an offence under
sub-section (2), shall be guilty of abetment of the said offence
and shall be liable for the same pumshmem as is promded
for the said offence. -

10. - Punishiment for intentionally injuring any
boviné animul.—(t} Whoever intentionally causes grevious
injuries to a Lovine animal shall, on conviction, be punished

with rigubrous imprisonment for a term which shall not be

less than one year but may extend to seven years and with

fine which may extend to seven thousand rupees.

I 6
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Explam Uon —Tor the purposé of this section grwvmus in-
jury shall include,—
(i)  emasculation (in the case of bull),
(i) permanent privation of sight of either eye,
= (iii) .permanent privation of the hearing o‘ either ear,
(iv) privation of any member or joint,

(v) fracture or dislocation of a’bone or tooth,
(vi) any hurt that endangers life or which.causes the

- sufferer severe bodily pain and ultimately
“Tenders unfit or unserviceable:

'(2) Whoever abets the cornmissicn of an offence under

‘sub-section (1) shall be guilty of abetment of the said offence
and shall be liable for the same punishment as is provided |

for'the said offence.
11. Burden of proof.——Where any j.rson is prosecuted
for an offence under the provisions of this Act, the burden of

proof that he had not committed the offence under thc
provisions of this Act shall be on him.

12. Power to enter and inspect places.—(1) For the

purpose of this Act the Competent Authority or any person
-authogised in writing in that behalf by the Competent Au-

thority (hereinafter in this section referred to as ” the author-
ised person” ) shall have power to enter and inspect any

- place where the Competent Authority or the authorised per-.
son has reason to believe that an offence under tlns Act has

been, or is likely to be committed. * !

(2) Every person in occupation of such place shall allow
the Competent Autherity or the authorised pérson such

access 1o that place as may be necessary for the aforesaid
purpose 'and shall answer to the best of his knowledge and -

belief any question put to him by the Compelent Authority
or the authorised person.

~ (3) For the purpose of enforcing the provisions of llus
Act, the Cmnpetent Authority or the authorised person, in
exercising the powers of entry upon, and inspection of, any
place under this section, follow, as far .. may be, the provi-
sions Qf scction 100 of the Code, relat; . to the scarch or
inspection of-a place by a Police Officer.

17

o s B Sy

b oot o Sank o

Say e mrdiare e Vi AR b wimn e



P i

¥: P o

T Yt

i oy PSS S

= aaded

e ey

vy

A AR YN T Y

¥
i
L

103 IEESTAA TA-TF, A 25, 1995 vt 4 (7))

13. Person exercising powers under this Act deemed to
be public servant.—All persons exercising powers under this
Act shall be deemed to be public servants within the meaning

" of section 21 of the Indian Penal Code, 1860 (45 of 1850).

14. Prctection of persens acting in good faith.— No
suit, prosecution or otlter legal proceedings shall be insti-
tuted against any person for anything which in good faith it
done or intended to be done under this Act or rules made

thereunder. . y

15. Power to make rules.——The Staté Gevernment may,
by notification in the Official Gazette, make rules for the
purpose of carrying out the provisions of *his Act. ‘

16. Amendment of Rajasthan Act !'o..4 ol 1950.—As
from the commencement of this Act sectic + 2 and section 3 of
the Rajasthan Preservation of Certain Animals Act, 1950
(Kajasthan Act No. 4 of 1950), hereinafier referred as afore-
scid Act, shall stand deleted.

17. Savings.—Thedeletion of section 2 and section 3 of
the aforesaid Act shail not—

© () affect any fine, penalty or punishment imposed or '
. sulfered in respect of any offence committed against

the provisions of these sections of the aforesaid
Act; ' o
(i) affect any investigation or legal proceedings pend-

" ing in respect of incurring of any liability, impos-

ing' of any fine, penalty or punishiment or any
remedy available on the date of commencerment of
" this Act; » : S
(iii) affcct the previous operation of these sections or
- anything duly done or suffered thereunder;
dnd any such investigation, legal proceedings or reinedy may

.- be initialed, continued or enforced and any such fine, penalty

" or punishment may be imposed as if these sections have not
been so deleted. S !

I I P e 1
Secretaiy -o the Government.

Governnient Central Press, Jaipur.
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ANMALHUSBANDRYDEP”«' :
: NOTIFICATION
Jaipur, May 27; 2000

S. 0.89.—In exercise of the powers. conferred under
clause (g) of Section 2 of ihe Rajasthap Bovine Animal °
(Prohibition .of Slaughter and Regulation of Temporary
‘Migration or Export) Act, 1995 (Act. No. 23:.0f 1995) and in
“supersession of this Department’s - Nottﬁcation No. F. V.,

- 2(63)Agri-6/88-I1I' dated 6- 9 96 the State Government
. hereby authorises—— T _ .

@ all the Sub Dmsional Offrcers to- exermse ‘the

.. * powersand performthe functions of Competent

" _“Authority to issue permit for the purpose of rule

Gof 5844 and 5 of the: Rajasthan: Bovine Animal

S “{Prohibition of Slaughter and.. Regulation of
et e f,:';;'l‘emporary Mlgratlon or Export) Rules, 1995in -

- 'theu‘ respective jurisdactron ' | |

. I g ¢ 7§ el Vs s s
L T~ =
5 g

o (i) o the Ofﬁcer-m-charge appomted as such by the.
R "State Government in respect of the state cattle
- B fair under the prowsions of the Rajasman State
Gl s Cattle Falrs Act, 1963 (Act No. 14 of 1963), to -
TRssl (s exercise the' powers and: perform the functions |
PN IO R ¢ Competent Autherity to issue permit for the
- purpose of rule 4and5 of the RaJasthan Bovine

Scanned by CamScanner
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Ammai (Prohibition of Slaughiter and Regulation
of Temporary Migratjon or Export) Rules, 1995,
during cattle fair period. ~

[N¢. F. V. 2(63)Agri-6/88-111]
;. Ry Order of the Governor,

4 ~ Secretary to the Government.

,' 5_ Govemment Cen(ial‘ P‘ress. Jaipur.

. ~— . . .
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ITIALEATH A9 RAJASTHAN GAZETTE
oIS Extraordinary
TR yifa Published by Authority

3GV 14, T&AR, 73 1941-Fe@FR 5, 2019
Agrahayana 14, Thursday, Saka 1941-December 5, 2019

AT 4 ()
ORI faue A/eal & ififam |
Rfer (Furh aregor) f&simer
(I9-2)
rfergEr
SR, FqdaT 27, 2019

TEAT 9.2(44)fa®/2/2015.- a1 TsT [Quna-Avsa &1 [eifegd 3fR@as,
o9& wsgufa Agley &1 3gafa fGstiws 15 adey, 2019 & wred g‘é TAgaRT AaATIIROT

T FEATS GehIRIT fohar STl § -

eyt a9 (Fer F1 wfader AR reurl yaere a1 e wr Rfawse) (@)
sfafaaa, 2018
(2019 %1 IfOfaTd T=giF 25)
(Irsgafd Feled i AT fetih 15 Fdey, 2019 & 9red §3)

TSt Maefi qe) (aer 1 9faveyr 3R 3EUR gooie a1 f@aid & fafaese)
sifafaas, 1995 & FAfta & & fav rfafaa|
HRT IORST & 3dgcRd da¥ H oy sy faus-aAvsea  fasafaf@a
sffaTs Iarar g-
1. "fgd @ AR aRen- (1) 58 Ifufaas & A Toeue el gep (au w
gfaver 3R 3R ygere a1 Fata &1 [fAgd) (@iee) sfaf@ad, 2018 g
(2) I& Red Tdcd BT
2. 1995 & T Ffafaws @ 23 i 4Ry 2 1 Fee.- ToreueT aaehy ag)
(@ &1 gfony 3R 3Rt ygoa a1 AT & Jfeges) faf@ge, 1995 (1995 &
yafaga |9, 23), O sad 3 qor fAfAms w81 g, fr arr 2 & faggAe @
@) & ¥ R Arafaf@a sfavafa foear e, srafq-
"(@) "MEelE Ryt @ AU § A, To9l, 91, €S AT I fheq saA da
X IHRT AT AIEATIT AET &
3. 1995 & Toeue IfAfATas @ 23 F T 4RT 6-F W HeaTUNA.- Ho
HRfIH HT faegaAe 9RT 6 & geard 3R GegAeT arr 7 & qd HeAfaf@d #dr ar
eaTaiada $r el 3rTd-
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TR v, AR 5, 2019 AT 4 ()

"6-%. YAgUT & HIUS T HfAGIr.- (1) I FT off 39 3WAIA & 3ref
GUSAIT 3Oy fRam S df TAT TR Xl & folT 39T & o7 311 Jagour &l
s o AT IFTEIOT F arfdcaredaT gl

(2) gl 39-aRT (1) & Afése yagor &1 #i5 ot @resT s@ I &
3N GUSHAT IS FWY H & Hou H #Ea fFar arar § oo @wr @
sifdargor @ RO, AR & ae cafed qarr wae Titel & 3gfaaged
oo & f9ar & Seh 3 0 3y & fav O e aRya fear s
1 A€, 38 &9 W, STET YagUT 1 3eFd @1l e fohar aram ar, rfeeRriar
IGeT dTell F&TA Ui, I 3TehT AT g1 S o Uagur &l 3ad A1l 39
JIVETT & 3T IR A & T 39ARr J &> =™ 91, Y98 & 39d
At o HTAGIOT ST HICA FI Hha:

o] YIgUT & 3 AUl & TGO &1 e H& ¥ qd, TagUT & 3ad
e & TR A GAds H Faged e fGar Sem, AR Iie tar w@nd
HeTH WfASRY &7 Ig TATU N ¢ & 30b 99 IJg faard e &1 5 i
PROT T AT fF A1 3R fohar &7 w1 g O Ry S fr gaaer § 3R 3Ea
T R WY A R I @ Aaia Y Ie & aFge aEue Sk O ar
TETH TR TdgUT & 3Fd ATeled I ITAGIOT sTel ha:

Wod TE R & STE7 TEgUr # T WY Feard WER A1 fRl usa
TIHR AT 3oToh fhdl 3UHHA & TalAcardld gl, gl Jdgul & U Tl & 37TOeor
& PIS MG H&TH WTRSRT SaRT IR 8T Fhar SRem 3R waTd sl garT
HATAAT, JagUT & AU & IR H TH AU Fd & v 5T WER & fAfése
forar SRem, Sharfe Tog WER 3T gAs:

Weq I8 A & 38 3U-4RT & el HRGIOT 1 HEA el F g4, 3U-
T (1) & Afése gagor & arge & Taret @ g0 & dgel H YGguT & U
A & TN Hed I At & SH A T e @ fdehed &A1 S Feha:

W IE T foh JaguT & AU & A P qddc Resh $ AN fdehed
e fear e, afE 38 Rl 9 3eW W 38 Wegw & el fawed fam S
T &

(3) siw Fefr off 3werr (1) #§ RAfEse yagor F Fr T &1 9
JfAfATE F T FIS 3T FA F ey F fRI0T fFar Srar &, a9 wagor
& O WU & Feol, IR, TIA AT FHFT F How A GEH TSR H
3R A T IR glel, 3R TeqaT ygea Tl o fafr & redfdse fondr
T & g W Y, R ararer, 3ReIor A1 3T WiSeRT &l 3&d IT™eRar
oTeT gram|

(4) STeT T&TA Wiy $r I8 T & T dlefed 7 a1 394 T@# & GG
& fav 7 gie § & 3w aRfAww & seadia sy aa & v sfdeg,
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39-4RT (1) # IUT Afése Yagur & A &1 Adoliels A 4 asa fhar s
ar ag frar oY T 3T Ak R Sa &1 fAcer ¢ dahem|

(5) TeTH WITIRRT caRT fohdr aram 15 o ATUERoT 3cer, 0 foRa &Y gus
& B I Fr fAaRa a@r sen Saewr, saa gafad aafed g sfEaa &
3refieT gicareheT g1"|

4. 1995 ¥ Toreu FfAfagw @ 23 & Tl 4T 12 @ IEa TS HT
FfRfags &1 fdegae arr 12 & 9eard AR fdegaAs avr 13 & g @wfaf@a @i
YRT ed: TATTAT HT SN, 37T

"12-F. RTFarl 3R fager Hr aFq.- Te@ RERT a1 Faa TRy
¢arT 38 e fafga # witipd #ig safed-
(i) AT o afFad &, o 3@ 3ufeafa # 53 s & efia
GUSAIT HWTY FT g, FREAIR HL Fohdll AT FREAR AT Fohall
IR O RFar Y ¥ g & 3=as [Jose & e
qiord 3fORRT & gaTel & &I AT gaTel &dar &3, it U ehickd &
faeg fafer & 3TaR HrAamEr e,
(i) 38 IAAIA F 3eNT VST FS WY A & fow 3T 7 oy
ST @ Y9g0T & fhdr off arere o1 31TRIGUT FT Foham AT AT Tehall
3R 3fPTger Hr RO, 3= Qe & e, ged wfiasRy i

FEM AT HIGRET|" |
ICGICY FAR HRATeT,
Y@ AT AT
LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-I11)
NOTIFICATION

Jaipur, November 27, 2019

No. F. 2 (44) Vidhi/2/2015.- In pursuance of clause (3) of article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of Rajasthan Go-Vanshiya Pashu
(vVadh Ka Pratished Aur Asthayee Pravrajan Ya Niryat Ka Viniyaman) (Sanshodhan)
Adhiniyam, 2018 (2019 Ka Adhiniyam Sankhyank 25):-

(Authorised English Translation)

THE RAJASTHAN BOVINE ANIMAL (PROHIBITION OF SLAUGHTER AND
REGULATION OF TEMPORARY MIGRATION OR EXPORT) (AMENDMENT)
ACT, 2018
(Act No. 25 of 2019)

(Received the assent of the President on the 15" day of November, 2019)

An
Act
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to amend the Rajasthan Bovine Animal (Prohibition of Slaughter and Regulation of
Temporary Migration or Export) Act, 1995.

Be it enacted by the Rajasthan State Legislature in the Sixty-ninth Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan Bovine
Animal (Prohibition of Slaughter and Regulation of Temporary Migration or Export)
(Amendment) Act, 2018.

(2) It shall come into force at once.

2. Amendment of section 2, Rajasthan Act No. 23 of 1995.- For the existing clause
(b) of section 2 of the Rajasthan Bovine Animal (Prohibition of Slaughter and Regulation of
Temporary Migration or Export) Act, 1995 (Act No. 23 of 1995), hereinafter referred to as
the principal Act, the following shall be substituted, namely :-

"(b) "bovine animal" means cow, calf, heifer, bull or bullock but does not include
buffalo and its progeny;".

3. Insertion of new section 6-A, Rajasthan Act No. 23 of 1995.- After the existing
section 6 and before the existing section 7 of the principal Act, the following new section
shall be inserted, namely:-

“6-A. Confiscation of the means of conveyance.- (1) Whenever an offence
punishable under this Act is committed, any means of conveyance used in the
commission of such offence shall be liable to confiscation.

(2) Where any means of conveyance referred to in sub-section (1) is seized in
connection with the commission of any offence punishable under this Act, a report of
such seizure shall, without unreasonable delay, be made by the person seizing it to the
Competent Authority and whether or not a prosecution is instituted for commission of
such offence, the Competent Authority, having jurisdiction over the area where the
said means of conveyance was seized, may, if satisfied that the said means of
conveyance was used for commission of offence under this Act, order confiscation of
the said means of conveyance:

Provided that before ordering confiscation of the said means of conveyance a
reasonable opportunity of being heard shall be afforded to the owner of the said
means of conveyance and if such owner satisfies the Competent Authority that he had
no reason to believe that such offence was being or likely to be committed and he had
exercised due care in the prevention of the commission of such an offence, the
Competent Authority may not confiscate the said means of conveyance:

Provided further that where such means of conveyance is owned by the
Central Government or any State Government or any of their undertaking, no order of
confiscation of such means of conveyance shall be passed by the Competent
Authority and the matter shall be referred to the State Government by the Competent
Authority for making such orders regarding means of conveyance as the State
Government may deem fit:

Provided also that before ordering confiscation under this sub-section, the
owner of the means of conveyance referred to in sub-section (1), may be given an
option to pay, in lieu of confiscation, a fine not exceeding the market price of such
means of conveyance:
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Provided also that an owner of a means of conveyance shall not be given
option under the preceding proviso, if he had been given option under that proviso at
an earlier occasion.

(3) Whenever any means of conveyance as referred to in sub-section (1) is
seized in connection with commission of an offence under this Act, the Competent
Authority shall have, and notwithstanding anything contained in any law for the time
being in force, any Court, Tribunal or other authority shall not have, jurisdiction to
make order with regard to the possession, delivery, disposal or release of such means
of conveyance.

(4) Where the Competent Authority is of the opinion that it is expedient in
public interest or for the benefit of its owner that the means of conveyance, as referred
to in sub-section (1), seized for commission of offence under this Act be sold by
public auction, he may at any time direct it to be sold.

(5) Any order of confiscation made by the Competent Authority shall not
prevent the infliction of any punishment to which the person affected thereby is liable
under this Act.”.

4. Insertion of new section 12-A, Rajasthan Act No. 23 of 1995.- After the existing

section 12 and before the existing section 13 of the principal Act, the following new section
shall be inserted, namely :-

“12-A. Power of arrest and seizure.- The Competent Authority or any person
authorized in writing in that behalf by the Competent Authority may -

(i) arrest or cause to be arrested any person who in his presence commits an
offence punishable under this Act and, without unnecessary delay, shall
make over or cause to be made over any person so arrested to a police
officer who shall proceed against such person as per law;

(if) seize or cause to be seized any means of conveyance being used in
commission of an offence publishable under this Act and, without
unnecessary delay, shall make or cause to be made a report of seizure to
the Competent Authority.”.

fasile FAR ARaw,
Principal Secretary to the Government.

Government Central Press, Jaipur.



